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Central Public Information Officer

Ministry of Law & Justice

Department of Legal Affairs

Shastri Bhawan, New Delhi-1 10001 .. . Responden:

DATE : TWENTY FIRST OCTOBER TWO THOUSAND THIRTEEMN.

Date: 20.11.2013
ORDER

I

iled a request before the appellate authority to transt:er
his request to Chief Secretary, Government of West Bengal for appropriate action,

The appellant has fi

In this regard jt is informed to the appellant that this appellate authority is
10t supposed to transfer the request to Chief Secretary, West Bengal. ‘Appellant
may kindly send his request directly to the ChiefSecrétéry, West Bengal. If in
future the appellant sends hjs request to this department ng action will be taken in
this regard, RT[ Section is directed not to take any action on the request of the

appellant, /QL
- AY

(DR.GITA RAW )P

; Joint Secretary & Appellate Authority
; . i Date:20.11.13

Copy to:
1. Shrj Kalyan Krishna T»Iandi,l%/D, Block-B, Banguy Avenueg,Kolkata-
700055,

2. Smt.Asha Sota, CAPIQ.
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BEFORE DR.GITA RAWAT, JOINT SECRETARY & FIRST APPELLATE
AUTHORITY
(Under Section 19 of RTI Act, 2005)
MINISTRY OF LAW & JUSTICE, DEPARTMENT OF LEGAL AFFAIRS
ROOM NO.408, ‘A’ WING, SHASTRI BHAWAN, NEW DELHI-110001

Appeal No. Date:20.11.13
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I have signed and issued the order on 20" November ,13 in the
e lmlne of tho Armallate Authoritv. The proceedings of the case are being
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